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About the journalists, as I mention
ed, I  did not  have prior notice. 
Otherwise, I would have come with a 
longer statement. Mr. Chandramouli 
has been  appointed to go into  this 
whole  things.  It will be enquired 
into.  Government has taken a ser
ious view of this  matter.  There is 
nothing to hide. If anyone is found 
responsible,  we  will  take  strong 
action.

MR. DEPUTY-SPEAKER: The ques
tion is:

“That  this House approves  the 
continuance in force of the Procla
mation,  dated the 9th  February, 
1974, in respect of Gujarat,  issued 
under Article 356 of the Constitu
tion by the President, for a further 
period of six  months with  effect 
from the 11th September, 1974.*

The motion was adopted.

15.20 hrs.

INTEREST-TAX BILL

The Minister of FINANCE  (SHRI 
YESHWANTRAO CHAVAN)* Sir, 1 
beg to move*:

“That the Bill to impose a special 
tax on interest in certain cases be 
taken into consideration”.

Sir, while introducing the Finance 
<No. 2) Bill, 1974, jn the Lok Sabha 
on 31st July,  1974, I had mentioned 
that, as a part of the anti-inflationary 
package, Government proposed to levy 
a tax on the gross amount of interest 
received by scheduled banks on loans 
.and advances made in  India. I had 
also  briefly  explained  the broad 
features of the new levy and had in
formed the hon’ble House that a 
rate Bill to give effect to this proposal 
would  be introduced  shortly.  The 
present Bill seeks to implement this 
proposal.

The proposed letvy, to be known 
as “interest-tax”, will be at the rate 
of 7 per cent on the total amount «f
interest accruing to scheduled banks 
on loans and advances made in India. 
The  levy will thus  extend to the 
State Bank of  India and its  subsi
diaries, 14 nationalised banks, 40 no** 
nationaliscd  scheduled  commercial 
banks, 13 foreign banks and 14 State 
cooperative banks.

Interest-tax will be levied on interest 
accruing to the schedule banks in an/ 
account year relevant to the assessment 
year 1975-76 and subsequent  assess
ment years. Interest is accruing be
fore the 1st August, 1974 will, how
ever, not be included in the tax base. 
For the purposes of the levy, interest 
will include commitment charges on 
the unutilised portion of any credit 
sanctioned for being availed of in In
dia, as also discounts on promissory 
notes and bills of exchange drawn or 
made in India. Discounts on treasury 
bill will, however, be exempted from 
the levy. Interest on Government se
curities and on debentures and other 
securities issued by local authorities 
companies or statutory  corporations 
will also be outside the scope of the 
proposed tax.

Interest received on loans and ad
vances made by a scheduled bank te 
other scheduled banks will not  be 
chargeable to tax. This exemption is 
proposed  on the consideration  that 
such loans and advances represent tem
porary  accommodation  granted by 
one bank to another and interest re
ceived by the borrowing bank from 
its constituents will be chargeable te 
tax in its own hands. Any bad debt 
in resect of interest charged to interest 
tax in any earlier year will be deducted 
in computing the chargeable interest. 
Interest-tax paid by scheduled bankf 
will be deducted in computing their 
taxable income under the Income-ta* 
Act, 1961.

Intel est-»ax will be pavable in ad
vance in two half-yearly instalments

♦Moved with the recommendation of the President.
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m the 15th September and 15th March 
of the financial year immediately pre
ceding tlie assessment  year. During 
the current financial year, only one 
instalment of interest-lax will become 
payable  by  scheduled  commercial 
banks on or before the 15th March,
1975 and this will cover interest  ac- 
miing during the period of five months 
from August to December, 1974. In 
the case  of schedulel  cooperative 
hanks, accounts are closed on  30th 
Jtfat every year.  Since interest  ae- 
ttutaC before 1st August, 1974 is being 
excluded from the tax base, no tax 
will be payable by cooperative banks 
for the assessment year 1975-76.

The Bill provides for the imposition 
a# a penalty in cases where interest- 
tax paid in advance falls short of 85 
per cent of the interest-tax assessed 
on regular assessment. The penalty 
•hall not be less than 10 per cent, and 
may extend to one and one-half times 
the amount by Which the intei est- 
tax paid in advance falls short of 85 
per cent of the tax determined on 
regular assessment. The banks will 
also be liable to a penalty m cases 
where interest-tax is not paid in ad
vance. In such cases, the penalty will 
vary from 10 per cent to one and one- 
half times of 85 per cent of the m- 
terest-tax determined on assessment

The scheduled banks will be required 
to furnish to the Income-tax Officer a 
return of the chargeable interest be
fore the 30Lh June of every assess
ment year. The piovisions in the Bill 
for payment of intereset-tax on self- 
assessment,  regular  assessment 
and  re-assessment.  ae  also  for 
appeals, rectification of mistakes, etc. 
are broadly on the lines of the corres
ponding provisions contained in the 
Income-tax Act, 1961 and the Com
panies (Profits) Surtax  Act.  1964. 
The Bill also provides for penalty for 
delay or default in furnishing the re
turn of chargeable interest, failure to 
comply with notice requiring produc
tion of evidence, as also for conceal
ment of chargeable interest. Arrears 
of interest-tax and penalty imposed

under the Bill will be recovered in the 
same manner ase arrears of income* 
tax.

i
As indicated in my speech in the Lofc
Sablia on the 4lsl Juiy, 1974, the sc
heduled banks would be excepted to 
adjust their functioning to the  new 
tax and reimburse themselves to the 
extent necessary by making approp
riate adjustments in interest  rates 
charged from borrowers. This would 
result, on an average, in an increase 
of about 1 per cent in the cost Qf bor
rowings from scheduled banks.  The 
proposed tax will thus have both % 
monetary and fiscal impact inasmuch 
as it will serve the purpose of raising 
the cost of borrowed funds and of sup
plementing Government revenues.

The Bill also seeks to make a conse
quential amendment to the Central 
Board of Revenue Act, 1963 to speci
fically provide that interest-tax levied 
under the proposed legislation will be 
rebarded as a “direct tax” for the pur
poses of that enactment. This will 
enable the administration of the new 
levy by the Central Board of Direct 
Taxes.

Sir, this is a short, simple  and 
non-controversial Bill and I am con
fident that it will reccive the full sup
port of the House.

Sir, I move.

Mr. Deputy-Speaker: Motion moved:

"That the Bill to impose a special 
tax on interest in certain cases, be 
taken into consideration.”

SHRI SARJOO PANDEY.

(t'v rr ) • rnrr#

tf;, TrF-rfs rrpfr sff a- w* f*rr>T?r 3?

f 17% fteRT

if srrsrYsfr % ?fr  £

"The object of the Bill is to im
pose a special tax on the total am
ount of interest roceived by Sched
uled Banks on loans and advance* 

made in India.”
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SHRI Y. S.  MAHAJAN (Buldana): 
S11. I welcome this piece of iugiiidkon. 
It provides for a tax on the gross am* 
ount of interest earned by the sched
uled banks m lmda alter the 1st Aug
ust 1974 The lax will be at the rate of
7 per cent and while computing the 
chaigeable interests, a deduction will 
be made in respect of the amount of 
interest which is established to have 
Jbecome a bad debt during the pie-

vioug year and aleo in respect til in
terest  on loans and advances made 
to other scheduled banks or interest 
earned on Government securities or de
bentures and other securities issued 
by local authorities, companies or st
atutory corporations. The  first  12 
clauses of the Bill deal with definitions 
and substantive provisions of the Bfll 
wheieas the remaining  clauses  are 
concerned with procedures in connec
tion with appeals and penalties. Since 
the tax is a direct tax on a  species 
of income, the relevant provisions of 
Income-tax Act have been made app
licable by clause 22. The other cla
uses are adaptations of the same Act 
for purposese of this Bill.  The  tax 
paid will be allowed as a deduction ia 
computing the taxable income under 
the Income-tax Act 1961. The Bill i« 
simple and well-drafted  and there 
should be no difficulty in its implemen
tation

Its main objectives are two:  First, 
it will supplement Government reven
ues to the extent of Rs. 60 crores per 
annum. Secondly, it hopes to raise the 
cost of  funds  borrowed from the 
banks

Increasing the revenue was  neces
sary in view oi the large gap between 
income and expenditure of the Gov
ernment, a gap which is still increas
ing, so that nobody can say what jt 
would be at the end of the financial 
year  Further, this measure was ne
cessary in view of the Government’* 
determination to confine deficit  fin* 
ancing within the limit of  Rs.  126 
crores as postulated in the Budget for 
1974-75. How far this objective will 
be realised will depend on the total 
effect of all the measures in the pol' 
levy package which is still m the P*0“ 
ce-36 of unfolding. But there is not the 
slightest doubl that this measure js *n 
the right direction and it will contri
bute towards the achievement of that 
obioctivc, and ultimately m reducing 
inflationary pressures In the economy.

The ground for this hope is due to 
the fact that this tax has been levied
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at a sensitive point in the credit mech
anism. The scheduled banks are the
main purveyors of credit to the indus
trial and commercial sector  of  the
economy. They will naturally shift
the burden onto the shoulders of their
customers. Further, as a result of the
recent hike in the bank rate, the to
tal burden will be increased consider
ably.

Even before the imposition of this 
tax was announced, as a result of the
hike in the bank rate, the minimum
lending rate chargeable by banks on
advances was increased from 11 to 12 
and a half per cent except in the case
of the epecificially exempted catego
ries and the minimum lending rate on
advances against commodities subjcct
to selective credit  control  was  in
creased from 13 to 15 per cent. Fur
ther, the maximum rate chargeable
by the Reserve Bank of India to the
scheduled banks on their borrowings
was increased from 15 to 18 per cent.

On top of this came the tax on in
terest earned by scheduled banks from
loans and advances made  in  India.
The effect has been to push up  the
whole interest rate structure to a still 
higher level. This is bound to have
a significant impact on credit, that is, 
on loans and advances by the banks.
Since the bank credit is money, it will
have a powerful tendency to reduce
the amount of money in the country
unless inflation proceeds at a still hi
gher rate than before, or  hoarding
yields a rate of profit higher than the
rate of interest chargcd by the banks
According to an unofficial estimate,
the increase of profitability through
hoarding of goods has been ruling at 
about 14 per ccnt

Bank credit gives control over in
ventories. At present, it is calculated
that inventories constitute  about 45 
per cent or so of ihe value of output
Economists have suggested that the
proportion of inventories to  be  fin
anced by bank credit should not be
more than about 33-113 per cent. The
Arms can achieve this reduction in the

ratio of inventories to sales by fuller
utilisation of capacity, avoidance of
waste and better maintenance of their
machinery.

Before I conclude, I would like to
make two suggestions, that this meas
ure should be followed by steps  ta
levy a similar tax on persons working
in the unorganised sector of the money
market, such as, money lenders an* 
shrofls  Not to do so will be unjust
to the banks insofar as it will make
their task of mobilisation of savings
relatively more difficult than before.
Recently, the proportion of fixed de
posits total deposits has been rising
at a low rate. The banks function of
mobilising saving is as important as 
and even prior to that of purveying
credit. They are  merely  intermed
iaries between borrowers and lenders.

My second suggestion is to take steps
to integrate the organised and unor*
ganised sectors of the money market
so that the Government  can  have
greater control over the credit mech
anism. Unless it  can  manipulate
more effectively the levers of credit
policy,in times such as these, its anti- 
inflationary programme  cannot ach
ieve the desired results.

With these words, I support the BflL

«ftnnr° vi
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.. .The tax will be levied at the
rate of seven per cent on the char
geable amount of interest”
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"Interest means interest on loans
and advance 'made* in  India and
Includes  commitment  charges  on
unutilised portion of any  credit
sanctioned for being availed of in
India.0
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 ̂̂  ** Mm

SHRI  VISHWANATH  PRATAP
SINGH  (Phulpur):  Mr.  Deputy-
Speaker, Sir, the present Bill seek*
to have an impact, monetary as well as
fiscal.  To quote from the Statement:
of Objects and Reasons:

“The tax is expected to  have
both fiscal and monetary  impaot
in as much as it will serve the pur
pose of raising the cost of borrow
ed funds and supplementing gov
ernment revenues.”

This awareness of raising the cost
of capital supply is welcome, though
it has come late and perhaps not with
its fullest impact.

This country has been uncritically
supplying cheap capital for quite a 
long.  This policy has led not only
to speculative stockpiling of  com
modities, but a1 so to the discouraging
of savings in the form of bank de
posit, increased demand of  capita* 
on financial  institutions, an*  dî
couraging the raising of equity capi
tal in preference to loan capital,
has also eaten into the  foreign re
serves of the country by encourag
ing export of commodities on creffl* 

and their import on cash *>*»*• jT 
should see thfc  to tfa* *•**-
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drop of inflation. If the inflation 
rate is about 30 per cent and our 
banks give loan at ten per cent then 
in fact our banks are doling out 
money at the negative rate of inte
rest of 20 per cent and that too, not 
to the weaker sections of the society, 
mot the small businessman but to 
large and organised business houses 
which can play one bank against the 
other and get the lowest rateo of in
terest for their investments. 

There was a ta1k that the accounts 
of forty scheduled banks will be ex
amined on this account. The talk 
has now toned down to a whisper and 
perhaps, in time, will be hushed into 
silence. I would like to know in 
clear and unequivocal terms the 
views of the hon'ble Minister on thi.3. 

So far as the qualitative control 
of credit is concerned, the present 
situation makes a nonsense of all 
policy. We have been financing the 
purchase of private cars while the 
purchase of pumping sets for irriga
tion and agriculture was put in abe
yance. It is time when we have to 
match our C'1'Pdit po'icy to our 11a
tional priorities and sternly diffe· 
rentiate t-etween the core and non
core sectors. Why should we go on 
r,1,1bs"dising the scarce resource capi
tal to the non-core sector? Let the 
advocates of the free market face 
th� free market of capital supply. 
Why should we subsid;se it? In fact, 
I think th1> dose of remedv admink;
tered is a little weak, a stronger dose 
should be administered. Why should 
not. in the non-core sector, our bank 
rate equal the market rate? I would 
i:nhmit that the int,erP<)t on the long
term loans, if raised from 9 to 15 per 
C'ent. it would effectively curb the 
borrowin�. If you compare the 
figures of last year and this year, 

after the introduction of such mea• 
sures, you will see that there baa 
not oeen much rea.uction in 1.he ba.u.E 
loans advanced. 

There is a vast domain of our eeo
nomy which is beyond the manipu.1a
tions of our monetary and budgetary 
controls and that is the domain whlcla 
just does not register in the tax re
turns. In this respect, I have only 
one submission and with it I will encl 
my Gubmissions, and that is, make 
tax returns public documents. Any 
person paying a nominal fee should 
be €ntitled to get a certified copy of 
the tax returns of any other person. 
Sin and secrecy go together. Every 
crime requires cover. The present 
law, by making tax returns a secret 
document, provides the necessary 
cover to perpetrate and perpetuate 
economic crimes. Tear off this legal 
shroud, let everybody Gee who pre
tends to be what before the tax au
thorities. If exposure is a powerful 
social weapon, why should we refrain 
from usin� it? The itreatest inhi
bitor Of sin is public gaze. Let a thon
sand eyes judge and many a accounts 
will be set right. 

•SHRI J. MATHA GOWDER (Nil
giris): Mr. Deputy Speaker, Sir, I rise 
to express my views on the Interest
Tax Bill which is under discussi<m. 
This Bill seeks to levv 7 nf'r cent tax 
on the interest income of the Sche
duled Banks. 

I was deeply hurt to hear the hon. 
Finance Minister stating in his in.:. 

troductory speech that the 14 State 
Cooperative Banks have a'so been 
brought under the purview of the 
proposed tax. The State Co-operative 
Bank P"iVE'I, loans and advances to 
111e District Co-operative Bank� 
which in turn extend credit facilities 
to the a'griculturists. After Indepen-

•The original speech was delivered in Tamil.
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dence, the �o.per.ative Ban;k re.s
eued the peasants from the clutches 
of .money-lenders who were charg
ing usurious interests. With the in
corporation of State Coperative Banks 
also within the purview of this Bill, 
the credit facilitieG extended by these 
Banks will become costly for the ag
riculturists. 

I am a Director of the Tamil Nadu 
State Co-operative Bank. The annual 
interest income of Tamil Nadu State 
Cooperative Bank is of the order of 
Rs. 3·76 crores on which the Bank· 
will have to pay Rs. 26·32 lakhs a,3 

tax. Naturally, the Bank will not be 
in a position to bear this heavy bur
den and it will try to pa&s on this 
burden to the agriculturists. Ultima
tely the impact of this Bill is going 
to be felt by the agriculturists at the 
other end. They will have to pay 
more interest on the loans being given 
by the Cooperative B anks. The effect 
of this Bill i.3 that the credit facilities 
being given to the agriculturists have 
now become costly. 

Clause 28 of the Bill ,envisages that 
the Reserve -Bank can exempt any 
scheduled bank from the purview of 
this Bill. Perhaps the Government 
themselves have realised the need 
10r exempting the State Co-oprative 
Banks, though not now but at a later 
date. The AU-India State Coopera
tive Banks Federation have pas
sed a unanimous resolution de
manding that the State Cooperative 
Banks ,:;hould be exempted under this 
Clause. It is not enough for the 
hon. Minister of Finance to say 
that under Clause 28 the Reserve 
Bank has been empowered to 
exempt these Banks. I · re-
quest hi_!Il that he i,hould in his 
reply to the debate cate·gorically say 
that the State Cooperative Banks 
laave been exempted from the purview 

of the proposed tax. He has to do 
this if he wants the co-operative 
credit movement to. survive in our 
country. 

The Government will be able to 
realise this amount which they ex
pect from the interest-tax by faking 
shingent steps to . recover the in
come-tax arrears. Simultaneously, 
they should also try to realise the 
outstanding advances from the large 
business houses. As on 29th June 
1973, the outstanding advances from 
393 companies belonging to big busi
ness ho11se1, like Tatas, Birlas, Martin 
Burn, Mafatlal, Bangur, etc. to the 
14 nationalised banks is of the order 
of Rs. 186·10 crores. This shows 
very clearly that the big mo"opoly 
houses hav·e been getting massive 
credit facilities from the nationalised 
banki:i. At the same time, you find 
that th� outsbmdine: advances from 
small industrial units numbering 80,547 
as on 29-6-73 is of the order of 
Rs. 364.92 crores-Rs. 186.10 crores 
out,:tanding from 393 compa'lies be
longing to big industrial houses and 
Rs. 364-92 crore3 outstanding from 
80,547 small industrial units. When 
capital is so scarce for the sJllall in
dustrial units. massive credits a:re 
being appropriated by big industrial 
houses. We have established Indul3-
trial Cooperative Banks a.lso which 
extend loans and advances to the 
small scale industry. 

The loans being given to the agri
culturk;ts will not even be 10 per 
cent of what they get. When we 
hear every day that the big monopoly 
homes are indulgin·g in many mal
practices like evasion of income tax, 
maintenance of duplicate account 
books etc. for this pu:rpose-the raids 
which ar.'=' bein� conducted these days 
have revealed this-it is strange that 
they �hould be given hundreds of 
crores of rupees as loans and advan
ces. The S-ta;te Co-operative Bank:J 
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are keeping straight :l!orward ac
counts. They have no other dealings 
except giving loans and taking inte
rest on them. If the Government 
take adequate steps to recover the 
income tax arrears from these big 
industrial houses, and also recover 
the outstanding advances from them, 
there will be no need to 1evy 7 per 
cent tax on the interest-income of 
the State Cooperative Banks. 

Before I end, I would once rei
terate that the hon. Finance Minfoter 
shou'd, in his reply to the debate, 
announce the exemption of State co
operative Banks from the purview 
of this legislation and not leave it 
to the Reserve Bank of India as en
visaged in the Bill. If that is not 
done. the agriculturists of the coun
try will be hard hit, as the State Co
operative Banks will pass on this tax 
burden by increasing the rate of in
tere;t on the loans given to them. 

With these words, I conclude. 

SHRI NATWARLAL PATEL 
(Mehsana): Mr. Deputy Speaker, 
Sir, I am supporting this Bill but 
with one request to the hon. Finance 
Minister. I belong to the cooperative 
movement and I am cooperator. As 
I am a cooperator I am a little bit 
worried about this tax specially im
poged over the earnings of interest 
say from scheduled cooperative banks. 
Sir, you know the present situation 
of the cooperative banks in the coun
try_ I have received letten:; from very 
many cooperators from different 
States and they are also worried 
about this point. 

I belong to Gujarat and I know 
the position of my State bank also. 
According to the statement of the 
hon. Finance Minister this is a simple 
Bill but I would request him to make 
it more simple by exempting coope
rative State banks from the purview 
of this Bill. Ultimately this tax 
will paro on to district cooperative 
banks and then it 'Will go to village co
operatives and village cooperatives 

would recover this burden from far
mers. As my little knowledge says 
I can request the hon. Finance Minister 
to look into the matter so that in 
the interest of the nation at this stage 
when the country is determined to 
cha.nnelise our distribution system 
throughout the country through co
operatives, they will be able to play 
their due role. I think thi,s burden 
on cooperative banks would be unde
sirable and I hope the Minister will 
think over this problem and that he 
would exempt the state cooperative 
banks from the purview of this BilL 

16;00 hrs. 

SHRI P. M. MEHTA (Bhavnagar): 
Mr. Deputy-Speake�, Sir, recently, 
the Government pas started tcking 
some measures to revitalise or re
shape our economy. Sir, as you are 
very well aware, the fact, is, there is 
complete anarchy in the economy of 
our country. Sir, the measures which 
have been taken by the Government 
are contrary to ihe aims and objec
tives ot these measures themselves. 
This house recently passed two Bills 
and these are meant to curb inflation 
and revitalise the economy. Sir, day 
by day, prices are sky rocketing. 
Now, this is also a measure to in
crease the revenue of tlte Govern
ment. I do not mind if the Govern
ment increases revenue throug,h pro
per constitutional measures. But, this 
is a measure which will ultimately 
adversely affect the common man. 
This will also ,add to the sufferings 
of the people. Now, Sir, there is a 
proviGion under clause 28 to exempt 
certain scheduled hanks from the pro
visions of the Bill. Similarly, under 
this prov1s1on, Government could 
easily exempt the state cooperative 
banks. J 

MR. DEPUTY-SPEAKER: That 
point has been made. You can sup
port it. 

SHRJ P. M. MEHTA: I would like 
to bring to the notice of the hon. 
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M i n i s t e r · that rooperative banks is 
Altogether a different aspect This 
c:onsists oJ: the primary cooperat1vcs 
.and it is meant for financing their 
own sharholders and to serve the 
agricultural economy. If this Bill is 
made to cover the cooperative banks. 
ultimately, the farmers will be the 
worst hit. 

MR. DEPUTY-SPEAK$· Thaf 
;point has lken mdde bY tV:o otner 
:;peakers. 

SHRI P. M. MEHTA: I want to 
support and emphasise this point. 
Therefore, Sir, I would like to ap
peal to the Finance Minister. He 
should announce in this House today 
that Government will exempt the 
cooperative banks from the purview 
of this Bill. This should be announc
ed today. That is my point. I wan· 
ted to make this point. 

THE MINISTER OF FINANCE 
(SHRI YESHW ANTRAO CHA VAN): 
Mr. Deputy-Speaker, Sir, only two or 
three points have been made during 
the course of the discussion on this 
Bill. One is about cooperative banks, 
which is the only point made by 
Members from both the sides. Sir, I 
have got one or two points for the 
consideration of the hon. Members 
wh.o m!'.,tionP� a):,..,·•+ cn"TJ'.!rative 
banks. Sir, even today, the non
coo pera tive b�nks also a,e domg ag."i
eultural credit work. Nationalised 
banks are increasint: • .... 

SRI C. T. DHANAPANI 
apuran): Not satisfactorily. 

(Dhar-

SHRI YESHWANTRAO CHAVAN: 
Please listen to me first and then 
you can m2ke up your mind. I would 
certainly like to claim as equally ,as 
they can claim that they are suppor
tP,.s o• +J-c ,,oo,.,e•·-,th,p rnovem�11t. Tn 
my own way. I am also a supporter 
of the cooperative movement. 

The point is that those who support 
the co-operative movement also will 
·have to be a little discriminatory.

When the co-operative movement 
says that it is supporting and extend
ing ag,ricultural credit, I think the 
time has come when they will have 
to have some differential rate of 
interest. Suppose they will be re
quired to pay-the example of Tamil 
Nadu wa8 quoted-Rs. 20 or Rs. 26 
lakhs. I would request that they 
should certainly try to get this addi
tional amount by raised rate of in
terest from agriculturists owning 
more than 5 acres of land. The time 
has now come for the agricultural 
sector to make its own contribution 
to this particular matter. Why should 
there be not differential rate of in·· 
terest in this case? 

At the present moment, whatever 
the nationalised banks do. at least 
they have accepted one principle, 
that in the case of small or marginal 
farmers they give credit at a littlt? 
lesser on lower rate of interest. I 
do not know if hon. members have 
cared to know about this. 

SHRI NATWARLAL PATEL: That 
is true. But the interest rate has 
been increased by 2 per cent by the 
Reserve Bank. 

SHRI YESHWANTRAO CHAV AN: 
When the entire interest structure 
is changing. you cannot say it should 
not be done in a particular sector. 

SHRI R. V. BADE: The question 
is whether he should go to the sow
""¥ f'� t'l H,,, co-operative bank. 
That is the jhagada. 

SHRI YESHWANTRAO CHAVAN: 
cf g- :�T FT,T {r,r ·r cf� '!.:r-i,·�f.:rl.IT 

cfi · oTra ""1 .: ' i r° I 3X'�· ;rJT ��
� ... :'\,.,.. �- , '!,· cf;(i - rir cfi-.,: .:{ � 3;1,"' 

cffr 1 �(fo.r i . 1T. <fi: <i Tll <f,'{ 7-� �- I 

I did not follow one thing that the 
Member from Tamil Nadu said. He 
said that the co-operative banks only 
have got honest accounts. Does he 
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wean to say that other banks have
dishonest accounts?

SHRI J. MATHA GOWDER:  Non
scheduled banks.

SHRI YESHWANTRAO CHAVAN:
Non-scheduled banks.  Most of  this
is, really speaking, applicable to the
scheduled banks. There may be some
individuals who are keeping double
accounts.

SHRi SHIVAJI  RAO  S  DESH- 
MUKH  (Parabham)  State  Co
operative banks?

SHRI YESHWANTRAO CHAVAN:
Who does not say they will not pay?
They will have to pay  We  want
them to pay. I am making this plea
to the supporters of the co-operative
movement:  please go  and tell the
co-operative movement on your be
half and on my behalf that they must
also try and have a differential rate 
of inteiest  Thev should have one
rate  for  the small farmer and an
other for the non-small farmer What
ever they will be required to pay ad
ditionally by way of tax can certainly
bp recouped by this way. When the
putire interest  structure  is  being
vhanged and we arc certainly making
money a little constlier, money that
»s given by way of credit, the co
operative  banks  cannot claim any
«nrt of exemption in this matter.

This was the only point made  As
for Shri Bade, I think he did not
understand what this Bill is  meant
for  He thinks it is meant for the
sowear. It is not.

SHRI NATWARLAL PATEL:  So
far as co-operative 'banks are concer
ned. we have our fixed policy  for
loaning to farmers and to other co
operative institutions. But so far as 
scheduled banka are concerned, they
have not got a fixed policy in regard
to loaning. They may eharge some
thing more.

MR. DEFUTY-SPJBA1QBR: As  a
co-operator,  you  must co-operate 
also in this

The question is.

“That the Bill to impose
tax on interest in certain ca»a* tag 
taken into consideration."

The motion was adopted.

Clause 2 

Amendment made*

Page 2,—

for lines 18 artd 19 substitute—

‘(9)  “scheduled' bank’’  means
the State bank of India constituted
under the State Bank of India Act,
1955. a subsidiary bank as defined
in the State Bank of India (Sub- 
sidiaiy Banks; Act, 1959, a crores- 
ponding  new  bank  constituted
undei  section 3 of the  Banking
Companies (Acquisition and Trans
fer of Undertakings) Act, 1970 or
any other bank, being a bank in
cluded m the Second Scheduled to
thf> Rese- *e Bank of India  Act,
1934.* <1)«

(Shn Yexh wantrao CHavon)

23 of 1955 
38 of 1959
5 of 1970 
••2 of 1934

MR  DEPUTY-SPEAKER
question is:

The

“That clause 2. as ̂ mended, stand
part of the Bill”

The motion was adopted.

Clewce 2, a.< amended, was added

to the BiU.

Clausis 3 to 30, clause 1. the
acting Formula and the Title ioevtt 

added to the Bill.

•Moved with the  recommendation of the President.
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Undertakings

SHRI YESHWANTRAO CHAVAN: 
Sir, I move:

“That the Bill, as amended, be 
passed.'*

SEPTEMBER 7, 1974

MR.  DEPUTY-SPEAKER : 

question is:

The

"That the Bill, as amended, be

The motion was adopted.

16.11 hrs.

ESSO (ACQUISITION OF UNDER
TAKINGS IN INT>TA) AMENDMENT 

BILL

MR DEPUTY-SPEAKER:  Earlier
in the day we agreed to amend the 
order of schedule slightly by taking 
up item 21 before item 20. This also 
is a simple Bill which is to extend 
the time from 180 days to one year

THE MINISTER OF  STATE IN 
THE MINISTRY  OF  PETROLEUM 
AND CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN):  1 beg to move*'

“That the Bill to amend the Esso
(Acquisition of  Undertakinĝ  in
India) Act, 1974, as passed by Rajya
Sabha, be taken into consideration ”

I beg to move the motion for con
sideration and passing of the  Esso 
(Acquisition of Undertakings m Indis) 
Amendment Bill. 1974 introduced on 
the 2nd September, 1974.

As the Hon’ble House is  already 
aVare, by the Esso (Acquisition of 
Undertakings in India)  Act.  1974, 
rights, title and  interests ot Esso 
Eastern Inc. in relation to its under
takings in India were acquired  by 
the Central Government.  Section IS 
of that Act provided that every con
tract entered into by Esso  Eastern 
Inc. for any service, sale or supply 
in India shall, unless tenminated hr

in India) Amendment 132 
Bill

the Central Government within 180 
days from the 13th March, 1974 i.* 
on the 8th September, 1974, be bind- 
ing on the Central Government or 
the Government Company to whî 
the said undertakings may be trans 
ferred.  That Section also  specifies 
the procedure for the termination o* 
such contracts.  In view of the very 
complex and diverse nature of these 
contracts and their large numbers, it 
hac no* been nossiHe +o complete tbf 
work of scrutiny of all the contracts 
undertaken or such further action a- 
is appropriate within  the specified 
limit of 180 days.  As such, it ha« 
therefore, become necessary to exterd 
the period by a further period of six 
months so that t*»e total oeriod av<ol 
able for the scrutiny and termination 
of contracts may be made one year

I would  therefore, strongly cott- 

mend this Bill for adoption by t’*t 
Hon’ble House

SHRl NOORUL HUDA (Cathai • 
This Bill is short and teems innocent 
but I would submit thpt* the Gove™
me&t policy is involved In this Bill.
You wil] remember that the Govern 
ment agreed to 26 per cent equit\ 
share in the company though it 1 
•vpII knwn  on»■ roûtn* bad b<"r
demanding total nationalisation of the
oil industry  Even when Dr. Trigur/* 
Sen  was the  Petroleum  Minist?' 
there was this demand  The oil h"1 
dustry was in the grip of foreign 

monopolists and there was a demat.&' 
that it should be nationalised.  Ti* 
now the Government had not taken 
any positive step in that  direction 
As a result of this hundreds of crore- 
of rupees ar<? allowed to be  take* 
away from this country even to day. 
For this reason thfe Bill which sec 
to extend the time limit of 180 
to one year w»3 not serve any 
none ber̂use it-does not strike a 
root of the problem.

•Moved with the reaHBttcadatioii ofthe President.


